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Hon'ble Mre SeKel. Naqui, J.M,

Hon'ble Mr, S, Bisuas. A.M,

Sri B, Tewari, for applicant, Heard,
This 0O,A, was dismissed on#2.5.95

and the MeA, has been filed on 26,5,2000 that
is?iffgre than 4 and a2 half years, The reason
for the delayi;sas mentioned in the affidavit
filed along with delay condonation that is

M, A, 2982/2000 that the learned caunsel who \
was conducting the matter could ot attend

on the dates fixed in the O,A, and t‘ﬁ’.“m“ the
applicant approached him to know about the
progress of the case, the learned caunsel
returned paek the file, This practice to shift
responsibility on the counsel and bring him in
the dark of misconduct is te be deprecated and
we do not wish toc encarage it, Y«ﬂbfare not
satisfied with th%eygfmnds to condone the delay
of more than 4% welks and rejsct the application
No, 2982/2000 and consequently the restoration
Rpplication No, 2981/2000 also fails,
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